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R. P. Maurya . ST - :

con of late Sri Ayodhya Prasac Maurya,

R/o, Villace R Post Office Barnao,

nistrict Kanpur Dehat, sovasissnrondn Applicant.
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Throuch the Director General, E.5.1.b 0
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throuch the gaeretary to the Ministry of
Labour, Shran Shalkti Bhawah,

Rafi Mara,
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- The applicant was initially appointed zs
Lover Division Clerk on 16,12 ,1958 under Employees

St ate Insurance Corporation, He wés put under
suspension and thereafter subjected to 2 departmerntal
oroceadinaz, The disciplinary authority agree'ing vith
the finding recorded by the Iﬁéuiry Off icer passed
punichment of removal from service by order Aated
05.3.1970. The applicant chél}edded the order of

' his removal from cervice by filino a Civil Suit

No,l513 of 1971 in the Court of Muncif, Kanpur City,

The s3id suit vas decreed and the appec 1l preferrad by

@

the State Govt, bhefore the District Judge vwas dismiseed,
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he Union of India, thereafter, filed Second Appeal

O

No.1138 of 1983 in the High Court of Judicature at
Allahabai, The .s.f?iﬁ appeal is still pending, The Hish
Court while admitting the Second Appeal has stayed
the opsration of the judrment and decree of the
lover Appellate Court. In that view of the miter
"the cusstion vhather the applicant is entitled '
to retiral henefits will depende upon the decigion in

Second Apre 21 pending in the Hich Court, Therefore,

the only e¢ourse opsn to the applicaﬂy in the

-

c ircumstance is to move the

1igh Court at Allamabad
LU
and acet his second Appeal expedited. Iﬁtiﬁter t he
of the applicant
in the Second Appeal, the respondents decline tO
cettle his terminal benefits, 1% will be open to the

app licant to move this 'ribunal for redressal of his

Contd. on pane 3/---
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3. This applation, for the reasons %ﬁd
p{akm«z \abA yp vk of Yep 4 Lo Ui tobig Pt

ie not meintainable in this Tribun2l and the same
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is accordingly dismicsed at the admiksion st2ge
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